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BEFORE THE HON’BLE NATIONAL GREEN T
PRINCIPAL BENCH, NEWDELH!

RIBUNAL,

M. A. NO. 73 OF 2025

IN
ORIGINAL APPLICATION NO. 773 OF 2022

RAJESH PAREEK _...APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS. .- RESPONDENTS

WITH

IN THE MATTER OF:

DR. SANJAY KULSHRESTHRA .- APPLICANT
VERSUS

DEPARTMENT&ORS. ... RESPONDENTS

/KDDITIONAL AFFIDAVIT ON BEHALF OF THE UTTAR
PRADESHPOLLUTION CONTROL BOARD

|
!
; URBAN DEVELOPMENT

¥}, Pankaj Yadav, S/o Shri Lalmani Yadav, aged about 45 years,
\»};: ¢« >/ Regional Officer, Uttar Pradesh Pollution Control Board Mathura,
e U.P, do hereby solemnly affirm and state on oath as under:

Nore wTR -
VIMAL ¥ o slic, MY That | in the above noted capacity, am well conversant with the
facts and records of the present case, hence am competent
and authorized to swear this affidavit.

2. The above noted matters came up for hearing on 22.12.2025
when this Hon’ble Tribunal directed the UPPCB as follows:

“6. The UPPCB has also not placed on record any
effective steps which have been taken to recover the
said EC amount. Learned Counsel appearing for the
UPPCB submits that within four weeks effective steps

-be: fonon W"Vew of the EC amount and a
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communication will also be sent to the District
Magistrate, Agra for issuing the recovery certificate and
to recover the said amount. Hence, the UPPCB is
directed to file an action taken report and Mathura-
Vrindavan Nagar Nigam is directed to file a compliance
report within eight weeks.”

3.  That the Nagar Nigam, Mathura-Vrindavan has deposited Rs.
47,38,000/- on 31.01.2026 with the UPPCB. True copy of proof
of such deposit is being enclosed herewith and marked as
Annexure-1.

4. That on 27.02.2026 the Regional Officer, UPPCB, Mathura
sent a reminder to the Project Manager, Yamuna Pollution
Control Unit, U.P. Jal Nigam (Rural), Jeevani Mandi, Agra and
Executive Engineer, Construction Division, U.P. Jal Nigam
(Urban), Krishna Nagar, Mathura to deposit the remaining
amount. True copy of letter dated 27.02.2026 is being
enclosed herewith and marked as Anenxure-2.

That similarly the District Magistrate also sent a letter dated
09.03.2026 to Project Manager, Yamuna Pollution Control Unit,
U.P. Jal Nigam (Rural), Jeevani Mandi, Agra and Executive
B Engineer, Construction Division, U.P. Jal Nigam (urban),
VIMAL KISHORE MATHUR Krishna Nagar, Mathura to deposit the remaining amount. True
Advocate, Notary Public, Mathura

copy of letter dated 09.03.2026 is being enclosed herewith and

marked as Anenxure-3.

6.  That the Regional Officer, U.P. Pollution Control Board, Agra
sent a letter dated 10.03.2026 to Municipal Commissioner,
Nagar Nigam, Agra, Chief Engineer (Urban), U.P. Jal Nigam,
Agra and General Manager, Jal Kal Department, Nagar Nigam,
Agra, asking them to deposit the amount of Rs. 58,39,20,000/-,
however, the said amount has not been deposit as yet. True
copy of the letter dated 10.03.2026 sent by Regional Officer,

UPPCB Agra is being enclosed herewith and marked as
Annexure-4.

7. That regarding rejuvewplan. the Executive Engineer,
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Construction Division-ll, U.P. Jal Nigam (Urban), Jeevani
Mandi Road, Agra vide letter dated 11.03.2026 has informed
that the said plan has been sent to CPCB for its approval.
According to the proposal, the cost of the plan is Rs. 173.71
Crores and for allocation of fund and technical approval, the
same has been sent to State Level Technical Committee
(SLTC) to be included in the agenda for next meeting. True
copy of the letter dated 11.03.2026 is being enclosed herewith
and marked as Annexure-5.

The above facts are being placed on behalf of the Uttar Pradesh
Pollution Control Board before this Hon'ble Tribunal for its kind
perusal and consideration.
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VERIFICATION:
|, the abovenamed deponent, do hereby verify that the contents of

above affidavit are true to my knowledge derived from official record.

No part of the same is false and nothing has been concealed

therefrom.
VERIFIED ON THIS THE 14 DAY OF MARCH, 2026 AT MATHURA,
U.P.

VIMAL KISHORE MATHUR DEPONENT

Advocate, Notary Public, Mathura
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An nexure-1

PFMS Generated DSC Transactlon Payment Advuce Reg____ort
gency Name: NAGAR NIGAM MATHURA VRINDAVAN—[UPMTOOOOSBG?]

iApproval date in PFMS 31-Jan-2026
‘DSC Slgmng Date in PFMS 31-Jan-2026

'Amount (in Rs):4, 738,000.00 (Amount in words : Forty-Seven Lakhs Thirty-Eight : Thousand
No Of Benefncnaries 1

: Not to be used by bank for making any payments

N Deblt Payment Advice No.: C012654819835
| S.N Beneficiary Name |  PFMS

& . (Rs.)
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UTTAR PRADESH POLLUTION CONTROL BOARD, MATHURA
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Jar #§,
1. URIAEAT WERE,
T WY T §@,
Sowo W Fe (arivn), siiae Joe),
AR |
2. R aifasr,
frfor @vs, Sodo Wi e (F7R),
UG~ |

frera— w0 ST ERT afeRu, T3 Ree § AR slogo wHo-773 /2022 WS UNIG M R 3G
ZoMo T o § WIRA NSy fadAie—24.04.2024 @ 3rurer A yaieRefid @t e Sovo Wi
g @) prier GIEl g 5 oM @ e A

#eIey,

IWRE fvas "Evewe (A¢), TR OAge, R M AN g, YN @ U
T0—1281 / GM(Jal/MTR/2025-26 f&ie—25.02.2026 1 W WEWl B BT FE B (GRAMRT Haws) |
IF B G F oaTd B fF R i AR geEd § S 89 9 WiaNs @ 9 S g
e 7 21, 6.8 THOTS0RI0 WEFY THododo wive e @ dNF § U WM A0 GHosiodio g
R SaErE @ uew § frfa WeiRe A@l (BOD/SS/TN<10mg/L]Dissolved P<2mg/L] Faecal
Coliforms<230 MPN/100mL) BT Ui 7 fd o™ & %4 ¥ "0 Uiy g siferevor ¥ Ao afogo
Ho—773 /2022 IOVl UNIE FF RE % godo g g ¥ wMe A fFegea, W Reeh 3 o UG
T3S foFF—24.042024 B ERT F0—7,20,10,000/— (%0-3,05,09,500-+4,15,00,500) PY wafeweim efgfi
SRR & T 8, RRY 03 AIE § ST BT S R

ux § ofeeifad  ©0-30500500/— # wdiewim afgff @& IR P IFER
$0-3.05,00,500/~ ¥ § WW0—47.38 oG AIF PV wiaRo &fgfil B grar TR A wRR geeEd
ERT G 9 SFRIRY W0~257.72 TR WA T Y URAGAT FEd, TYAT YT i $a1E, SoWo
et o (i), SiaE 7o), ART R fBAT ST § TRl W0—4,15,00,500 / — ‘&1 waiaRelg afigft &
PRI B AR 041500500/~ § ¥ W0—276.67 G A T WA e g, Fafor
ave, Sos0 Wi M (TRE), {EI TR, WYY a1 99 ORI W0—138.34 WRE WA BT YT
oREISHT e, T Hguel fREEer gaTE, Sovo Wi e (i), Sfieell wudl, TRt ERT AT S

g1 .

SRR @ wA ¥ gataeld afigff @ wwr § RAie—22.122025 B gTEE A "o R R
IR ERT 08 WTE B e} Afaveiy afagfRl @1 o R W @ ol amdw fRan wan €1 o
Ty R AIfdrewor BT e fA=Iae 8— “It shall be open to the concerned Nagar Nigams to realize amount
of environmental compensation from working agencies of STPs proportionately in accordance with law and after
following such procedure as prescribed in law”.
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" e 6. Learned counsel appearing for the UP PCB submits that so far as the recovery of EC
of Rs. 58,39,20,000/- from the Agra Nagar Nigam and of Rs. 7,20,10,000/- from the Mathura-Vrindavan
Nagar Nigam is concerned the UP PCB will take expeditious steps but so far as the EC for the
subsequent period is concerned the UP PCB will disclose the details of calculation of EC in the next
affidavit before the Tribunal. In that affidavit the UP PCB will also disclose the status of compliance
of norms by the STPs in Mathura-Vrindavan as also in Agra and status of drains.

7. Let notice be issued to the Commissioner, Municipal Corporation Agra and the
Commissioner, Municipal Corporation Mathura Vrindavan by the Registry for filing their reply by way
of affidavit disclosing status of compliance of the order of the Tribunal passed in the OA. "
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